SUPREME COURT OF INDIA
Commissioner of Income Tax

Vs.

Sarita Aggarwal (Smt)
(S.P.Bharucha, N.Santosh Hedge and Y.K.Sabharwal JJ.)
05.12.2000
ORDER
The Text below is only a summarized version of the order pronounced
The application of the Revenue under Section 256(1) of the Income Tax Act to call for a reference
of two questions, which was against its earlier decisions, was earlier rejected by the Tribunal. On
Appeal to High Court it was dismissed on the ground that there was no question of law. The Apex

Court also dismissed the SLP and stated that the earlier decisions of the Tribunal on the same
question remain unchallenged.



